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BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI

0.A. NO. 665 OF 2023

IN THE MATTER OF:

Nirmal Singh Chahal ... Complainant
VERSUS

State of Punjab & Ors. ... Respondents

WRITTEN SUBMISSION ON BEHALF OF RESPONDENT NO.4 LE. M/S BABA
FARID COLONIZERS (ERSTWHILE KNOWN AS M/S FARID COLONIZERS)

MOST RESPECTFULLY SHOWETH:

l. That Respondent No.4, i.e., M/s Baba Farid Colonizers, erstwhile known as M/s
Farid Colonizers (hereinafter referred to as “Answering Respondent No.4”), is a
Partnership Firm governed and incorporated under the provisions of The Indian
Partnership Act,1932 having its principal place of business at Kotkapura Road,
Faridkot, and the main business of the Answering Respondent No.4 is to purchase,
develop and sale of property or any other allied business or business as agreed

between the partners of the firm mutually from time to time.

2. That, this written submission is being executed and submitted through the
Authorized Signatory of the Answering Respondent No.4 at the outset, the
Answering Respondent No.4 denies all the allegations made by Respondent No.3,
and nothing stated by the Respondent No.3 should be deemed to be admitted merely
because the same is not specifically traversed. It is also submitted that the Answering
Respondent No.4 has not been made the necessary party to the present Application
and it is further relevant to mention that the complaint copy has not been served with

the Answering Respondent No.4 yet.

3. That the reply submitted by Respondent No.3 is misconceived, based on wrong facts,

vexatious and has been filed with a mala fide intention wherein the said reply
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submitted by Respondent No.3 has failed to show any liability on the part of the

Answering Respondent No.4.

4. That the averments herein are in alternative and without prejudice to one another and
the Answering Respondent No.4 submits that the present written submission shall be
considered as a preliminary submission and further reserves their right to file
additional reply and/or to amend the reply, file the evidence by way of affidavit and

any other applications as required at the appropriate time of proceedings.

5. That it is relevant to mention that Answering Respondent No. 4 was impleaded as a
respondent in the present Application without being provided with a fair opportunity
to be heard or to appear. In accordance with the principles of natural justice, the
Answering Respondent No.4 should be given a reasonable opportunity to be heard.
In the present case, Answering Respondent No. 4 was not provided with any chance

to assert that they are not a necessary party to the suit.

6. At the very outset, the allegations that are contrary to or inconsistent with what is
averred herein are denied in totality and nothing in the complaint is or should be
deemed to be admitted by or on behalf of the Answering Respondent No.4 for want

of specific traverse or otherwise.

7. Before traversing in detail, the several material allegations, averments, and
contentions made against the Answering Respondent No.4, the Answering
Respondent No.4 most respectfully- submits the preliminary objections regarding the

maintainability of the present Complaint as under: -

PRELIMINARY OBJECTIONS AND SUBMISSIONS:

That the Answering Respondent No.4 at the outset seek to raise the following preliminary

objections to the very maintainability of the complaint, which are without prejudice to one

2

another:
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That, it is respectfully submitted that the Answering Respondent No.4 has been
impleaded as a necessary party based on wrong facts, vexatious and has failed to

show any liability on the part of Answering Respondent No.4.

That, after considering the reply filed by Respondent No.3 this Hon’ble Tribunal
impleaded the Answering Respondent No.4 as a necessary party to the present
Application, but it is relevant to submit that the Answering Respondent No.4 were
not served with the complaint copy filed by the Complainant. Therefore, it is rightly
stated that Answering Respondent No.4 has been wrongly arrayed as Respondent to

the present Petition which is pending for adjudication before this Hon'ble Tribunal.

That it is further pertinent to state that it is well admitted fact that the said colony viz.
Farid Enclave was transferred to Punjab Urban Development Authority (hereinafter
referred to as PUDA) vide Deed of Conveyance dated 17.03.2017, which shows that
the Answering Respondent No.4 is not the current owner/promoter of the said colony
and hence the Answering Respondent No.4 is not liable for any completion of further
compliances in regards to the law of the lands and hence, the Answering Respondent

No.4 should be removed from the array of Respondents of the presént Application.

That the Complainant of the present Application neither made the Answering
Respondent No.4 a necessary party to the Application nor the Answering
Respondent No.4 was provided with the copy of the said Application to ascertain the
nature of the complaint. It is a well settled principle of law that, it is for the plaintiff
in a suit to identify the parties against whom he has any grievance and to implead
them as defendants in the suit filed for necessary relief. The defendant cannot be
compelled to face litigation with the persons against whom the plaintiff has no

grievance.

That it is opt here to quote a case law proclaimed before, Karnataka High Court in
Sri Vardhman Stanakvisi Jain Sravak Singh vs Chandrakumar and AnrILR 1984
KAR 889it is observed as follows. “The court has the power to direct a person to be
made a party to the suit if such person ought to have been made a party or that the

court feels the necessity of impleading him with a view to adjudicate upon and settle
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all the questions involved in a suit effectually and completely. The question involve
in the suit would mean the question concerning the parties to the suit and not with
the questions concerning any third party. A party may be a “necessary party” or

“proper party " to a suit.”

In Kasturi vs. Uyyamperumal and others (2005) 6 SCC 733, the Hon’ble Apex
Court provided two tests that are to be satisfied for determining the question that
who amounts to a necessary party,
(i) there must be a right to some relief against such party in respect of the
controversies involved in the proceedings,
(ii)  no effective decree can be passed in the absence of such a party.
The addition of parties should not be made merely to avoid multiplicity of suits if

their presence is not necessary for determining the real question.

In relation to the concerns raised by Respondent No. 3 regarding alleged non-
compliance with environmental laws and the non-functioning of Sewage Treatment
Plants (STPs), it is noteworthy that Answering Respondent No. 4 applied for a
license to establish a residential colony ‘in Faridkot. The proposed colony, named
‘Farid Enclave Phase II,” was accompanied by a layout plan (Drg./job no. 4/20, dated
15.10.2005), which received separate approval from the relevant authority. Pursuant
to this application, the District Town Planner, Faridkot, issued a letter of intent on
07.11.2005. This letter proposed granting approval for the establishment of a
residential, commercial, and industrial colony, subject to the fulfilment of various
conditions. Notably, one of these conditions, outlined in clause 1 (iii), pertained to
making arrangements for water supply, sewage, road network, and drainage system
until integration with the services of the Municipal Council. It is submitted that
Answering Respondent No. 4 was granted the license only after full compliance with
all the conditions specified in the aforementioned letter of intent issued by the
District Town Planner, Faridkot. The relevant extract of “clause [ (iii)” is
reproduced verbatim-

(iti) You will make your own arrangements concerning water supply, sewage, road

network, drainage system an-d ensure to provide the smooth services in the colony

at your own expenses, till it is integrated with the services of Municipal Council
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and estimate to this effect shall be included in the estimate of the colony to be

submitted to competent authority for approval before the grant of final approval.”

That it is also pertinent to mention that in compliance with all applicable rules,

regulations, and terms and conditions of the relevant approval, Answering

. Respondent No.4 had installed STPs in the year 2012. Foliowing the completion of

the entire construction of the colony, Answering Respondent No.4 obtained the
necessary Completion Certificate dated 28.04.2017. The certificate stated that the
development work within the colony had been completed and that the open spaces of
the colony, including roads, parks, and water works, had been transferred to the
Bathinda Development Authority, as noted in Wasika No. 4141 dated 17.03.2017.

The relevant extract is reproduced verbatim-

That it is noteworthy to mention that the Ansv;fering Respondent No.4 transferred
ownership of the colony to PUDA through a Deed of Conveyance dated 17.03.2017.
As per section 5(13) of the Punjab Apartment and Property Regulation Act, 1995,
the promoter of a property is responsible for the maintenance and upkeep of all roads,
open spaces, and public health services until the date of transfer. Considering that the
said colony was transferred to PUDA in March 2017, the responsibility for the
management of solid waste, wastewater, plantation, and other operations of the
colony was henceforth vested solely with PUDA. It is also pertinent to mention that
the STPs were installed in the year 2012. Therefore, after the transfer of ownership
to PUDA, the management of these STPs became the sole responsibility of PUDA.

The relevant extract of “section 5 of Punjab Apartment and Property Regulation Act,

1995 is reproduced verbatim--

“Section 5 Development of land into colony-

G
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(13) The promoter shall be responsible for the maintenance and upkeep of all
roads, open spaces, public parks and public health services for a period of five
years from the date of issue of completion certificate or till the date of transfer the
same, free of cost to the State Government or the local authority: Provided that
after the completion of development works in the colony, in all respects, the
competent authority, may allow the promoter to hand over the maintenance of the
infrastructure and services mentioned In this sub-section to an association of
residents formed under section 174, which shall be responsible for management,
maintenance, upkeep of common areas, infrastructure and common services of the

colony.”

That the transfer of the colony to the Punjab Urban Planning and Development
Authority (PUDA) in March 2017 has bestowed upon it the responsibility for the
management and registration of the welfare society as per the Punjab Apartment and
Property Regulation Act, 1995. In accordance with the provisions of this act, PUDA
| is a competent authority. Therefore, the responsibility for management after 2017
lies with PUDA. Consequently, it is PUDA's responsibility to obtain and renew the

"Consent to Operate" from the respective authorities.

That it is most respectfully submitted that the directions issued vide letter no. 1064-
1071 dated 06.03.2024 by the Member Secretary of the Punjab Pollution Control
Board are in contravention of the Punjab Apartment and Property Regulation Act of
1995. Given that the colony was transferred to PUDA in March 2017, PUDA is
responsible for its management and compliance. The decision of the Member
Secretary not only contravenes the Punjab Apartment and Property Regulation Act
of 1995 but also violates the fundamental rights of the respondent under Article
19(1)(g) of the Constitution of India, which grants individuals the right to practice

any profession or carry on any occupation, trade, or business.

That it is once again reiterated that the colony was officially transferred to PUDA in
March 2017. It is important to note that despite being aware of the transfer to PUDA,
the residents of the colony had only formed the resident welfare association and

1'egistércd the ‘Farid Enclave Welfare Society” after a significant delay of five years
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on 07.10.2022. This delayed registration raises questions about the intentions of the

members and suggests possible malice.

That it is further relevant to state that the decision of the Member Secretary of the
Punjab Pollution Control Board restricts the respondent from selling any vacant
residential or commercial plot, constructing any house under a group housing project
or on the plot allocated for the construction of a house, making any expansion within
the premises of the colonies, or releasing any electric power connection from PSPCL

for newly constructed homes where no occupancy has been given.

That furthermore, as per Letter No. Chief Administrator/B.D.A./Bathinda/2024/191
dated 12.04.2024, issued by the Bathinda Development Authority to the Deputy
Commissioner, Faridkot, Section 21 of Punjab Apartment and Property Regulation
Act 1995 states that 'af’ter the issuance of the completion certificate of the colony,
after retaining 1/5th amount of the bank guarantee for development work of
management, the rest of the guarantee has been released. As per Condition No. 5 of
the Completion Certificate, up to five years after the issuance of the completion
certificate, the responsibility of development works of the colony is upon the
promoter, which has é[apsed in the month of July 2022. Further, it is pertinent to
note that in accordance with the Punjab Apartment and Property Regulation Act
1995, there is no provision to cancel the license after the issuance of the Completion
Certificate. Thus, it furthermore clarifies that the responsibility of the Answering
Respondent No.4 has been seized and thus shall not be liable for any non-compliance
in regards to the said colony and thus the Answering Respondent No.4 shall be

discharged and further shall be removed from the array of Respondents.

That it is further pertinent to mention that in accordance with letter no. 678 dated
30.04.2024, issued by the Bathinda Development Authority to the Additional
Secretary, Housing and Urban Development (Housing Construction-2 Branch)
Chandigarh states that the said STPs are in operation and are in running condition
and the same has been verified by the Divisional Engineer (P.H) of the Technical

Department of the Bathinda Development Authority.
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That furthermore it is relevant to mention that the Answering Respondent No.4 had
further appointed Er. Sagar Garg a licensed Architect authorized by the Municipal
Council, Faridkot to conduct an inspection of the STPs and prepare a ‘Spot
Inspection Report’ whereby the said Architect conducted a survey and submitted its
report dated 26.06.2024, wherein the report clearly mentioned and confirmed that
“The colony is situated in the Eastern side whereas the STP is on the Western side of
colony which is approximately 400 metres from the main gate of the colony and the
sewerage connections are towards the western side i.e. towards the STP of the
colony. The drains are intact at the spot and no leakage was found in the pipes/
sewage pipes connecting to the STP. That the drain i.e. Langeana drain/ Sem nala is
on the southern side of the co!or(ry at distance of 300 metres from the main gate of the
colony. As submitted in the foregone para, the slope/ direction of the drainage
system is tbwards the STP of the colony none of the houses of the colony have any
access to the Langeana drain/ Semnala for purpose of emitting wastewater into the
said drain. It is pertinent to mention here that Sem nala is situated in different khata/
khewat! khato khasra numbers. In a nutshell, no water dirty or stagnant directly or

indirectly goes to Sem nala.”

That it is once again reiterated that the Answering Respondent No.4 transferred
ownership of the colony to PUDA through a Deed of Conveyance dated 17.03.2017.
As per section 5(13) of the Punjab Apartment and Property Regulation Act, 1995,
the promoter of a property is responsible for the maintenance and upkeep of all roads,
open spaces, and public health services until the date of transfer. Thus, it moreover
clarifies that the responsibility of the Answering Respondent No.4 has been seized
and thus shall not be liable for any non-compliance in regards to the said colony and
thus the Answering Respondent No.4 shall be discharged and further shall be

removed from the array of Respondents.

That the Bathinda Development Authority, BDA Complex, Bhagu Road, Bathinda
vide no. 3884-87 dated 29.07.2017 has issued the completion certificate to the
colony M/s Farid Enclave (Phase-1I) as work regarding development had been

completed.
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26. That Farid Enclave Welfare Society is managing the issues of colony and collecting
the maintenance charges from the residents of the colony in the bank accounts of the

Farid Enclave Welfare Society.

BRIEF FACTS OF THE CASE:

27. That Answering Respondent No. 4 applied for a license to establish a residential
colony in Faridkot. The proposed colony, named ‘Farid Enclave Phase II,” was
accompanied by a layout plan (Drg./ job no. 4/20, dated 15.10.2005), which received
separate approval from the relevant authority. Pursuant to this application, the

De.
District Town Planner, Faridkot, issued a letter of QProve) AV3ie ,MThe colony
has obtained approval from the Department of Town and Country Planning vide
omd Ao. 1912 deled o] s
no.1457 dated 13.10.2005,under the Punjab Apartment and ?’roperty Regulation
Act,1995.
3 4 1ol )2eos
A copy of the letter ofefff®’" dated \'A 10|2005 s annexed
herewith as ANNEXURE-A.

28. That the colony has received NOC from the Punjab Pollution Control Board for M/s
Farid Enclave (Phase-I &II) vide no. ZO(BTI)/FDK/2010/N)C/12 and
ZO(BTI)/FDK/2010/NOC/11 respectively dated 23.08.2010 to set up residential
colony in an area of 9 Acres 6 Kanals and 14 Marle (92 no. Residential Plots and 10

no. Shops cum Office, 6 no. Boots and a Nursery Schools).

29. That in compliance with all applicable rules, regulations, and terms and conditions of
the relevant approval, Answering Respondent No.4 had installed STPs in the year
2012. Following the completion of the entire construction of the colony, Answering

Respondent No.4 obtained the necessary Completion Certificate dated 28.04.2017.

A copy of the Completion Certificate is annexed herewith as -

ANNEXURE-B.

G-
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That the Answering Respondent No.4 has obtained the “consent to operate” under
the Water (Prevention & Control of Pollution) Act, 1974 from Punjab Pollution
Control Board vide no. ZO/BTI/FDK/WPC/2012/F-215 dated 30.08.2012 issued by
the competent authority which was valid up to 28.02.2013 and which was further
extended for a period upto 30.09.2018 for discharge of wastewater onto land for

plantation after common STP with M/s Farid Enclave.

A copy of the consent to operate vide letter dated 2\ 1 Of / yRAL

is annexed herewith as ANNEXURE-C.

That the Answering Respondent No.4 transferred ownership of the colony to PUDA -
through a Deed of Conveyance dated 17.03.2017. Considering that the said colony
was transferred to PUDA in March 2017, the responsibility for the management of
solid waste, wastewater, plantation, and other operations of the colony was
henceforth vested solely with PUDA. It is also perﬁnent to mention that the STPs
were installed in the year 2012. Therefore, after the transfer of ownership to PUDA,

the management of these STPs became the sole responsibility of PUDA.

A copy of the Deed of Conveyance dated 17.03.2017 is
annexed herewith as ANNEXURE-D.

That the 1etter No. Chief Administrator/B.D.A./Bathinda/2024/191 dated 12.04.2024,
issued by the Bathinda Development Authority to the Deputy Commissioner,
Faridkot, Section 21 of Punjab Apartment and Property Regﬁlation Act 1995 states
that after the issuance of the completion certificate of the colony, after retaining
1/5th amount of the bank guarantee for development work of management, the rest
of the guarantee has been released. As per Condition No. 5 of the Completion
Certificate, up to five years after the issuance of the completion certificate, the
responsibility of development works of the colony is upon the promoter, which has
elapsed in the month of July 2022. As per the Punjab Apartment and Property
Regulation Act 1995, there is no provision to cancel the license after the issuance of

the Completion Certificate.
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A copy of the letter dated 12.04.2024 issued by the Bathinda
Development Authority to the Deputy Commissioner,

Faridkot, is annexed herewith as ANNEXURE-E.

That a welfare society under the name of M/s. Farid Enclave Welfare Society, Farid
Enclave, Kotkapura Road, Faridkot vide letter no.04/2022/23 has been constituted
under the Presidentship of colony Farid Enclave- I and Farid Enclave- II with one of
the conditions that the entire arrangement of water works and motor arrangements

within the colony should be given to the society in writing.

A copy of Letter no.04/2022/23 is annexed herewith as
ANNEXURE-F.

That it is further pertinent to mention that in accordance with letter no. 678 dated
30.04.2024, issued by the Bathinda Development Authority to the Additional
Secretary, Housing and Urban Development (Housing Construction-2 Branch)
Chandigarh states that the said STPs are in operation and are in running condition
and the same has been verified by the Divisional Engineer (P.H) of the Technical
Department of the Bathinda Development Authority.

A copy of the letter no. 678 dated 30.04.2024, issued by the
Bathinda Development Authority is annexed herewith as
ANNEXURE-G.

That furthermore it is relevant to mention that the Answering Respondent No.4 had
further appointed Er. Sagar Garg a licensed Architect authorized by the Municipal
Council, Faridkot to conduct an inspection of the STPs and prepare a ‘Spot
Inspection Report” whereby the said Architect conducted a survey and submitted its
report dated 26.06.2024, wherein the report clearly mentioned and confirmed that
“The colony is situated in the Eastern side whereas the STP is on the Western side of
colony which is approximately 400 metres from the main gate of the colony and the
sewerage connections are fowards the western side ie. towards the STP of the

colony. The drains are intact at the spot and no leakage was found in the pipes/
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sewage pipes connecting to the STP. That the drain i.e. Langeana drain/ Sem nala is
on the southern side of the colony at distance of 300 metres from the main gate of the
colony. As submitted in the foregone para, the slope/ direction of the drainage
system is towards the STP of the colony none of the houses of the colony have any
access to the Langeana drain/ Semnala for purpose of emitting wastewater into the
said drain. It is pertinent to mention here that Sem nala is situated in different khata/
khewat/ khato khasra numbers. In a nutshell, no water dirty or stagnant directly or

indirectly goes to Sem nala.”

A copy of the report dated 26.06.2024 submitted by Er. Sagar
Garg a licensed Architect authorized by the Municipal
Council, Faridkot is annexed herewith as ANNEXURE-H.

That Farid Enclave Welfare Society vide its letter no. 1801 dated 12.05.2023 written
to the Additional Chief Administrator, BDA, Bathinda had intimated that they have
constituted a welfare society under the directions/orders of Govt. Of Punjab for
management of colony and to resolve the problem faced by the colony residents,
mentioning the registration of society as registration no.1040 of 2022-23. Also
requested that before taking any decisions regarding the colony, the society must be
informed and our consent must be taken before taking a decision regarding the
security fee deposited by the colonizers for the colony and the lease money of the

school.

That Sh. Sanjeev Kumar, Sh. Pardeep Kumar and Sh. Vikramjeet Singh partners of
the Answering Respondent No.4 along with Sh. Darshan Garg, Consultant appeared
before the Member Secretary of the Punjab Pollution Control Board for hearing on
06.03.2024. The representatives submitted a written reply to the notice issued by the
Punjab Pollution Control Board and the same was taken on record. The
representatives stated that the project was developed in the year 2005 and completed
in 2017. Sewage Treatment Plant of 200 KLD was installed in 2012 expecting higher
occupancy, however, due to insufficient effluent of 10 to 15%, STP could not be
operated. The colony was transferred to PUDA in March 2017. In September 2021

Farid Enclave Welfare Society was registered under the president of Sh. Nirmal
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Singh Chahal and from the said date welfare society is responsible for the
management of solid waste, wastewater, plantation and other operations of the
colonies. A separate bank account has been set up by the welfare society in which

funds are being collected from the residents for regular operations of the society.

That it is noteworthy to mention that pursuant to the relevant section of the Punjab
Apartment and Project Regulation Act, 1995 it is hereby submitted that the
Answering Respondent No.4 is not responsible for the unscientific disposal of
wastewater and illegal operation of hotel cum restaurant in the premises of colony.
Considering, this the Answering Respondent No.4 is absolved from any continuing
obligations pertaining to the responsibility for administration and management of the
colbny and maintenance and upkeep of common areas, infrastructure and common
services of the colony. Thus, the Answering Respondent No.4 cannot be held
resﬁonsible/ liable for any damage caused due to non-compliance of any rules and

regulations.
PRAYER

In the light of the facts and circumstances stated above, it is most respectfully and

humbly prayed before this Hon’ble Tribunal that:

A. the Answering Respondent No.4 shall be discharged and further shall be
removed from the array of Respondents;
B. Pass any other and/or further orders as this Hon’ble Tribunal may deem fit, in

the best interest of justice.

Respondent No.4

Syl 5 Q/’

Counsel for Respondent No.4

Raj Dev Singh !!ihemlr.‘m (QHI:H,\
The Young Jurist (TYJ),

- Jurist, Advocates & Solicitors
r
u“\

Through

D-359 LGF, Defence Colony,
New Delhi — 110024
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BEFORE THE NATIONAL GREEN TRIBUNAL. AT NEW DELHI

0.A. NO. 665 OF 2023
IN THE MATTER OF:
Nirmal Singh Chahal ... Complainant
VERSUS
State of Punjab & Ors. ' ... Respondents
AFFIDAVIT

";-:-l‘f'"’.. — =
"f;"' i I, Sukkbir Singh Sachdeva aged about 59 years S/o S. Mela Singh R/o Street No.2, New

\ Capt \o d, Faridkot, Partner, M/s Baba Farid Colonizers (earstwhile known as M/s Farid

Al

(Respondent No.4), having its office at Kotkapura Road, Faridkot, Punjab,

Hereby soiemnly affirm and state as under: -

% That | am the Authorized Representative for the Respondent No.4 in the present
matter.

That the present reply has been drafted under the instructions of the Respondent
No.4, and the contents of the same are true and correct to the best of my knowledge.
3. That the documents filed/annexed along with the present written version are true

and correct.

DEPONENT

VERIFICATION g C'(L
g

Verified on Oath at Faridkot on this 17" day of July, 2024 that the contents above are true
and correct to the best of my knowledge and belief and nothing material has been

concealed therefrom.

ATTESTED
DEPONENT
ATUL GUPTA
Notary Faridkot D!stt‘._ | @'
{App. by Govt. of India) gu\\{\ {
themto c~:-7:-ci_ ‘
\ iyl Biul Gupia
\ Notary

Bisit Courts. FARIDKG™
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FINAL LETTER OF APPROVAL TO DEVELOP A COLONY
Al N ) ; » 5
ApprovalNo. [ 47 (DTP Faridkot) CL -1 Dated.../ 3. 7{8 7 FT
This approval is granted (under provision of Punjab Gove. Notification No
DR = 3 s &0 i
2.3'92-5GH 2454 dated [8-01-2005 issued under Punjab Apartment and Property
Regularion, Act 1995) 1o Develop Residential Colony named FARID ENCLAVE on
Kotkapura Road at Faridkot mcasuring an arca ol 9.837 A\cres as per layoul plan
bearing drawing No./Job No. 4/18 dated 26-08-2005 through promoter Mr o Sanjiv
ailo 20-Us-2UL gh p !
- Kumar. Kamla Street. Line Bazar. Faridkot.

This approval is being eranted subject to the following conditions namelv -

. The design and specification ol the development worhs 1o he provided e the
colony shall include.

a. Metalling of roads and paving of foot-paths layout of water and sewerage
lines. construction ol (Qver Head Reservoir if required) sewerage treatirent
plant as per PWD specifications and estimates approved by competent
authority.

b. Turfing and plantation of treest and

c. Street lighting

2. In your plan of the colony. the land reserved for roads. open spaces. schools.
public and community building and other common uses shall not be less than

43.48% ol the gross area ol the land under the colony.

3 The promoter shall not confravenc (he provistons ol any other Taw For the e
being in force in the arca where in colony 1s being development
”(’ 4, The approval/permission is valid for a period of three years commencing lrom

13-10-2005 and ending with 12-10-2008 and licensee shall complete the

development works within this period.

5. The promoter shall comply with the provisions of the Punjab Govt. notification

No. 2/392. SHG 2/454 dated 18-01-2005 and the rules made by Govt.

6. The promoter shall carry out and complete the development of the land in
accordance with the provision of the Urban Land (Ceiling and Regulation) Act.
1976 (Central Act 33 of 1970) and other laws for the time being in force.

7 The road formation level will be in conformity with surrounding area and this

level will be got approved from competent authority.
8. Plinth level will be kept minimum 0.45 mtr, above the road formation level.
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W}h‘c ?‘C‘?l"'ﬁ‘-‘ﬁllt"ﬂ works will be carried out as per desien and specificition af
P.S.EB. ““(_i as approved by the Competent Authonty

‘Prolmo_ter will nol undertake any sort of development activities on Forest Land
il it forms a part of the colony. unless N.O.C. 15 obtained from Forest
Departiment. )

Whenever, (he storm water drainage system is to e Inid in the periphery, the
promoter will provide the same at his own cost.

All the materials to be used will conform to 1S and shall be specified ST code
with latest amendments

N.O.C. will be obtained from the owners of the land where disposal of treated
sewage waler is to be made.

Zoning Plan shall be submitted to Competent Authority within two months af
issue of this approval.

Promoter will acquire 25% of the land within six months of the issue of
approval. further 25% within next six months, another 25% within another six
months and final 25% within next following six months and na sale shall be
affected. unless title of the land is acquired by the promoter.

Promoter will transfer [ree of cost the non-saleable open space. like roads, parks
etc, in favour of Govt. or in favour of M.C. concerned before the expiry of
approval or issue of the Completion Certificate, whichever is earlier, such
transfer shall be free from stamp duty. However, onus of mamtaiming the epen
spaces including parks and roads for a period of five years from the issue of
Completion Certificate shall continue (o remain with the promoter even after
the transfer of non-saleable open spaces like roads, parks ete.

The promoter shall construct or et constructed at his own cost schools,
hospitals, community cenlers, and other community buildings on the land set
part for this purpose or transfer such land to the State Government either free of
cost or upon payment of actual cost of development land as directed by the
State Govt, which shall be at liberty to transfer such land to any lacal authority
or any person or institution on such terms and conditions as it deem fil.
Demarcation of layout plan will be done within three months of the issue of
approval and reconcile discrepancy, if any before getting architectural control
approved. integrated Zoning plans of commercial area, residential and ather
buildings shall be gol approved [rom the Competent Authority withim two
months of the issue of the approval,

Building plans shall be approved by the concerned authority as per byelaws
applicable i.c. PUDA building bye Taws Tor the time being i foree.

Promoter must ensure that adequate distance between buildings and H.T. lines
be maintained as per Punjab Electricity Rules, 1932

This approval shall be subject to compliance of provision ol all prevailing laws
for the time being in lorce till they contradict the provisions of Govt.
notification referred above or Rules made there under or under PAPR Act.
1995.

LB
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The promoter shall he responsible for al statutary clearances, meluding
em’ll‘onmqll clearances. il any, required from the Central Government or any ol
the agencies of the Central Government ar fram any other Department of the
State Government or any ol 1ts agencies and this approval m wsell shall not be
construed as any approval beyond the provisions of the Punjab Apartment and
P}’Operty Regulation Act. 1995 (PAPRA) and the Rules .

The promoter shall remaim exclusively tesponsible for complying with the
provisions of any other law for time being in force and incase of any breach or
violation there of promoter shall exclusively be liable to face the penal action.
The promoter shall be responsible to pay any amount. which becomes due at
anytime under any law for the time being in force.

That the promoter shall have no objection or will not obstruct the integration of
road network. utilities with the surrounding development or for realization of
proposils made m master plan/sector Zomng Plan by Nuncipal Authovities ol
any other development agency authorised to do so under any law or by the
Govt. "~ .
The promoter shall undertahe and complete internal development works under
supervision of a qualified and experienced Engineer. He shall submit certificate
from supervising engineer after the completion of all development works to the
satisfaction of competent authority before issue ol completion certificate.

The promoter shall be bound to facilitale the inspection of development works
by the competent authority or his nominee at any time with or without notice.
The promoter shall time to time submit written progress report about the
execution of development works to the (‘ompetent Authority from time to time,
The promoter shall cover 10% of the open area under tree plantation and ensure
appropriate landscape congenial for livable neighborhoods.

The promoter shall not do any act within the limits of said colony. which may
hinder the flow of natural drainage.

The promoter shall pay the E.D.C. in half-yearly installments as per appended
schedule. By way of demand draft drawn in favour of Chief Administrator
PUDA payable at Chandigarh or S A S Nagar through C.A. In case of default.
the approval granted under above mentioned notification shall be liable to be
cancelled and the coleny shall be declared to be an un-authorised and other
penal action may also he initiated.

This approval shall he snbject to complinnee of provisionsafall prevailing T
enforced in the time being. till contradic(s the provisions of PAPR Act 1995 and
Rules made there under.

The promoter shall also be bound to comply with the conditions mentioned in
the undertaking submitted by the promoter or any other instructions issued by
competent authority or Govt. from time to time.

In case of violation of any term or condition of approval, the competent
authority can withdraw the approval without any prejudice.

“ud
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4. Onec : vt o ; : :
. (Iﬂlﬂp]clc set of certificate documents of this approved colony is herewith
returned to the promoter fon s tecon] & complinnee

O e
LT OWN Py,
Da[e 13-)(. 05 la'.. ‘k"",. e 7}23:" /;-\‘\
Place:: Fanid kot Vi N en Ny
G o R R
District Towtr Plahner. f-'m'jcfkq
\ e
e L\}{m-fform)etem Authority .+ /
DA/ As above (UiRlCr PAPR AeL 5] /
e fa-.l!;::!!"__ o2
Endst. No. DTP(FDK)/CL-I Dated...oevreereeerens

Copy forwarded to Chief Administrator. PUDA. PUDA Bhawan. Phase-S, SAS Nagar.
Mohali for information and further necessary action along with original Demand Draft No
765965 dated 06-10-2005 of PNB, Faridkot of Rs. 4,09.875/- (In words Four Lakh Nine
Thousand Eight Hundred and Seventy Five only) for EDC and Demand Draft No 765966
dated 06-10-2005 of PNB. Faridkot of Rs. 22.513/- (In words Twenty Two Thousand Five

Hundred and Thirteen only ) for Urban Development Funds.
DA/A= fbove

District Town Planner, Faridkol
Cum-Competent Authority,
(Under PAPR Act 1995)

Endst. No. DTP(FDK)/CL-I Dated

Copy forwarded to

1. Chief Town Planner, Punjab. Chandigarh.

2. Senior Town Planner, Ludhiana.

3 Addl. Chief Administrator. PUDA, Bathinda along with copy of schedule of
payment of EDC and approved layoul plan for information and necessary action
with the request that pericdical intimalion of schedule payment of E.D.C. may be
provided. :

4. Deputy Commissioner, Faridkot for information.

Dated:
Place: District Town Planner. Faridkot

- Cum-Competent Authority,
) (Under PAPR Act 1995)

/%
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FINALLETTER OF APPROVAL 1O DEVELOP A COLONY

pprovalNo. [ 773 (DTP Faridkot) Cl.-1  Dated../0=14 -2 oS

2/3/92- .
2/3/92-5GH 2/454 dated 18-01-2005 issued under Punjab Apartment and Property

---------------

[]! ‘ 0 | d 1!1” Ll 8] I I 1 | 1 l()” O

Reoulat 5 Sy i i
eaulation, Act 1995) to Develop Residential Colony named Farid Enclave, Phase 11

on Kotkapura Road, at Faridkot measuring an area of 9.881 Acres as per layout

plan bearing drawing No./Job No. 4/20 dated 15-10-2005 through promoter Mr.
PARDEEP KUMAR, Kotkapura Road, Faridkot.

12

Lo

W

~1

This approval is being granted subject to the following conditions namely:-

The design and specification of the development works to be provided mn the

colony shall include.

a. Metalling of roads and paving of foot-paths layout of water and sewerage
lines, construction ol (Over Head Reservoir if required) sewerage treatment
plant as per PWD specifications and estmates approved by competent
authority.

b. Turfing and plantation of trees; and

c. Street lighting

In your plan of the colony, the land reserved for roads, open spaces, schools.

public and community building and other common uses shall not be less than
40.33% of the gross area of the land under the colony.

The promoter shall not contravene the provisions of any other law for the time
being in force in the area where in colony is being development.
The approval/permission is valid for a period of three years commencing from

10-12-2005 and ending with 09-12-2008 and licensee shall complete the

development works within this period.

The promoter shall comply with the provisions of the Punjab Govt. notification
No. 2/392. SHG 2:434 dated 18-01-2005 and the rules made by Govt.

The promoter shall carty oul and complete the development of the land n
accordance with the provision of the Urbun |and (Ceiling and Regulation) Acl
1976 (Central Act 33 of 1970) and other laws for the time being in foree.

The road formation level will be in conformity with surrounding area am:! this

level will be got approved from competent authority.
Plinth level will be kept minimum 0.45 mu. above the road formation level

19
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The electrification works will be carried oul as per design and specification of
P S.E.B. and as approved by the Competent Authority

Promoter will not undertake any sort of development activitics on Forest Land
i it forms a part of the colony, anless NLO.C. is obtained from [orest
Department.

Whenever, the storm water drainage system 1s 10 be laid in the periphery. the
promoter will provide the same at his own cost.

Al the materials to be used will conform to IS and shall be specified IS! code
with latest amendments.

N.O.C. will be obtained from the owners of the land where disposal of treated
sewage water is 10 be made.

Zoning Plan shall be submitted to Competent Authority within two months of
issue of this approval.

promoter will acquire 25% of the land within six months of the issue of

‘ approval, further 25% within next six months, another 25% within another six

months and final 25% within next following six months and no sale shall be
affected, unless title of the land is acquired by the promoter.

Promoter will transfer free of cost the non-saleable open space, like roads, parks
etc, in favour of Govt. or in favour of M.C. concerned before the expiry of
approval of issue of the Completion Certificate, whichever is earlier. such
qansfer shall be free from stamp duty. However, onus of maintaining the open
spaces including parks and roads for a period of five years from the issue of
Completion Certificate shall continue to remain with the promoter even after
the transfer of non-saleable open spaces like roads, parks etc.

The proinoter shall construct or get constructed at his own cost schools.
hospitals, community CEnters, and other community buildings on the Jand set
part for this purpose oF qansfer such land to the State Government either free of
cost or upon payment of actual cost of development land as directed by the
State Govt. which shall be at liberty to wransfer such land to any local authority
or any person or institution on such terms and conditions as it deem fit.
Demarcation of layout plan will be done within three months of the issue of
approval and reconcile discrepancy, if any before getting architectural control
approved, integrated Zoming plans of commercial area, residential and other

" buildings shall be got approved from the Competent Authority within two

months of the issue of the approval.

Building plans shall be approved by the concetned authority as per bye laws
applicable i e. PUDA building bye laws for the time being in force.

Promoter rmust ensure that adequate distance between buildings and H.T. lines
be maintained as per Punjab Electricity Rules, 1932

This approval shall be subject 10 complhiance ol provision ol all prevailing laws
for the time bemng in force till they contradict the provisions of Govl.
notification referred above oOF Rules made there under or under PAPR Acl.
1995.
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Z:\?ﬁg;(;ﬁgie;le?;i:ceze if‘Z;POHSIbe: gor all statutory clearances, including
o P N y, required from the Central Government or any of
e gencies of the Central (_}ovemment or from any other Department of the
tate Government or any of its agencies and this approval in itself shall not be
construed as any approval beyond the provisions of the Punjab Apartment and
Property Regulation Act. 1995 (PAPRA) and the Rules.
Tbe promoter shall remain exclusively responsible for complying with the
provisions of any other law for time being in force and incase of any breach or
violation there of promoter shall exclusively be liable to face the penal action.
The promoter shall be responsible to pay any amount which becomes due at
anytime under any law for the time being in force.
That the promoter shall have no objection or will not obstruct the integration of
road network, utilities with the swrounding development or for realization of
proposals made in master plan/sector Zoning Plan by Municipal Authorities or
any other development agency authorised to do so under any law or by the
Govt.
The promoter shall undertake and complete internal development works under
supervision of a qualified and experienced Engineer. He shall submit certificate
from supervising engineer after the completion of all development works to the
satisfaction of competent authority before issue of completion certificate.
The promoter shall be bound to facilitate the inspection of development works
by the competent authority or his nominee at any time with or without notice.
The promoter shall time to time submit written progress report about the
execution of development works to the Competent Authority from time to time.
The promoter shall cover 10% of the open area under tree plantation and ensure
appropriate landscape congenial for livable neighborhoods.
The promoter shall not do any act within the limits of said colony, which may
hinder the flow of natural drainage.
The promoter shall pay the E.D.C. in half-yearly installments as per appended
schedule. By way of demand draft drawn in favour of Chief Administrator
PUDA payable at Chandigarh or S A S'Nagar through C.A. In case of default,
the approval granted under above mentioned notification shall be liable to be
cancelled and the colony shall be declared to be an un-authorised and other
penal action may also he initiated. N N
This approval shall be subject to compliance of provisions of all prevailing laws
enforced in the time being, till contradicts the provisions of PAPR Act 1995 and
Rules made there under. B _ _
The promoter shall also be bound to comply with the copdntxong mcqt:oned in
the undertaking submitted by the promoter or any other instructions issued by
competent authority or Govt. from time to tim'e.. '
In case of violation of any term Of condition of approval, the competent
authority can withdraw the approval without any prejudice.

)
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3 One complete set of certificate documents of this approved colony is herewith
reétumned to the promoter for his record & compliance,
T
Town Ry
@r‘ R %\
Date: It
Place: {\g ’/ \
Dis ict&Town Planner, Fmdlgab
5 Cum- (\cﬁﬂpcteu[ Authmr
A/ As above (Under P ’I\ f\ct‘lL‘)‘ij/
Endst. No.

DTP(FDK)/CL-1 Dated..vevrencrniinnn
Copy forwarded to Chief Administrator, PUDA. PUDA Bhawan, Phase-8, SAS Nagar,

Mobhali for information and further necessary action along with original Demand Draft No
764732 dated 05-12-2005 of PNB, Faridkot of Rs. 4

4.11.709/- (In words Four Lakh Eleven
Thousand Seven Hundred and Nine only) for EDC and Demand Draft No 764727 dated

05-12-205 of PNB, Faridkot of Rs. 23.870/- 23,870/~ (In words Twenty Three Thousand Eight

Hundred and Seventv only ) for Urban Development Funds.

= "
District Town Planner, Faridkot
Cum-Competent Authority,
(Under PAPR Act 1995)

Endst. No. DTP(FDK)/CL-1 Dated

Copy forwarded to

1. Chief Town Planner, Punjab, Chandmarh

Senior Town Planner, Ludhiana.

Deputy Commissioner, Faridkot for information

Addl. Chief Administrator, PUDA, Bathinda along with copy of schedule of
payment of EDC and approved layout plan for information and necessary action

with the request that periodical intimation of schedule payment of E.D.C, may be
provided.

nou) N

Dated: > &'\

Place: District Town Planner, Faridkot
Cum-Competent Authority,
(Under PAPR Act 1995)
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SCHEDULE

Schedule of Payment of ED.C. to be deposited by the promoter

Enclave Phase II.

of Farid

. Sr.No. | No. of Installment Duc date Amount
\ Rs.

1 | First Installment Deposited 411709.00

4 Second Installment 09-06-2006 411709.00
'1‘3 Third Installment 09-12-2006 411709.00

!l. 4 % Forth Installment 09-06-2007 411709.00
‘ S l Fifth Installment 09-12-2007 411709.00

\ 6 \ Sixth Installment 09-06-2008 411709.00

' (f %\
%:&& %1 'F Sﬂgo
£} .T:Ewn anner. Fan

c tent Authesis 27/
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it is the responsibility of Promoter:-
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1 3011':':1’ colonizer (farid enclave phase-i),Kotkapura road, faridkot,
Faridkot, Faridkot

N PUNJAB POLLUTION CONTROL BOARD
Zonal Office, Power House Road, Street No. 12, Bathinda

Website:- www.ppch.gov.in

Industry ID:014FDK709851 Date :21/01/2014
Application No :709868 '
To

M/s Farid colonizer (farid enclave phase-i)
Kotkapura road, faridkot

Faridkot

151203

Tehsil: Faridkot

District: Faridkot

Subject:- Renewal of consent to Operate an outlet u/s 25/26 of Water(Prevention & Control
of Pollution)Act, 1974 for discharge of effluent.

With reference to your application for consent to operate an outlet for discharge of the effluent u/s 25/26 of
Water(Prevention & Control of Pollution)Act, 1974, you are, hereby, authorized by the Board to discharge
the effluent(s) arising out of your premises at Kotkapura road, faridkot subject to the following conditions:

A. Particulars of the Industry

Name of the Applicant Farid colonizer (farid enclave phase-i)
Address of industrial premises Kotkapura road, faridkot
Capital investment of the industry 1.65 lakhs
Scale of the industry Small
Office District Faridkot
Consent Fee Details --
Bank Name Branch Name Draft No./Money | Date Rupees
Receipt No.
SBP Faridkot 00000 02/01/2014 54000.0
Raw Materials,name with quantity per day Residential colony

Products with quantity per day Residential colony in an area of 9.837 acres




1 3 1" arid colonizer (farid enclave phase-i),Kotkapura road, faridkot,
Faridkot, Faridkot

By-Products, if any, with quantity per day

Details of the machinary and processes

Details of the Effluent Treatment Plant Domestic Effluent @47.0 KLD

Mode of Disposal Onto land for plantation

Standards to be achieved
As prescribed by the PPCB/CPCB/Govt. from time

to time.

B. Particulars of Consent to Operate granted to the industry

No.O14FDKCTOW709868 Date of issue :21/01/2014
Date of expiry :30/09/2018

C. Main Conditions:

D. General Conditions:

No : 254 Date: 21.01.2014

To

M/s Farid Colonizers,

namely ‘Farid Enclave’ (Phase-I), residential colony
Kotkapura Road, Distt. Faridkot.

Sub: Renewal / Extension in validity of consent to operate under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974.
Ref: This Office letter no. 3433 dt. 30.08.2012.

The validity of the consent to operate granted to the industry under the Water Act, 1974 vide no.
ZO/BTI/FDK/WPC/2012/F-214 dated 30/08/2012 for residential colony developed in an area of 9.837 acres,
is hereby extended up to 30/09/2018 subject to the same terms and conditions as mentioned in the original
consent alongwith additional conditions that:-
1. The promoter will submit information to the Board after every six months regarding the increase of
constructed / occupied houses viz-a-viz increased discharge of wastewater.
2. The project promoter will ensure to make its STP in line for every time and commission the same as and
when the wastewater increases with population of more than 300 persons.

This letter must remain appended with the original consent granted to the industry under the Water Act,
1974 vide no. ZO/BTI/FDK/WPC/2012/F-214 dated 30/08/2012.




1 327 arid colonizer (farid enclave phase-i), Kotkapura road, faridkot, %
Faridkot, Faridkot

For Senior Environmental Engineer

Endst. No. Dated.

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control Board, Regional
Office, Faridkot for information. He is requested to visit the colony after 17.01.2014 as decided in the
hearing dated 17.12.2013 and collect the sample of the waste water after septic tanks and submit his report
/recommendations.

For Senior Environmental Engineer

“ This is computer generated document from OCMMS by PPCB ”
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Bathinda Development Authority, Bathinda.

To,
Deputy Commissioner
Faridkot.
Letter No. V.S.P/B.D.A / Bathinda/2024 191
Dated : 12/04/2024
Subject:- Directi;ans Us 33-A of Water (Prevention & Control of Pollution) Act, 1974 to M/s Farid

Colonizers, Residential Colony namely "Farid Enclave (Phase-1&2), Kotkapura Road,
District Faridkot.

Reference:- Your office letter no. 339/CEA dated 02.04.2024

Regarding the letter under reference on the above subject, you have sent a copy of the
P.P.C.B Department's letter No. 1062 dated 06.03.2024 and requested a report by taking necessary action
in the instructions issued to the Colonizer, in which the instruction related to B.D.A Office is as follows:-

"Punjab Urban Planning & Development Authority shall cancel the license Issued to the project promoter
for development of residential colony”

According to the office records and the report received from the legal branch of this
office, the license was issued to the aforesaid colony in the year 2005. After the completion of the
development work of the colony, completion certificate has been issued vide letter No: 3885-87 dated
27.07.2017. According to Section 21 of Papra Rules 1995, after the completion certificate of the colony,
1/5 bank guarantee has been ordered for the maintenance of the development works of the colony and the
rest of the guarantee has also been released. Apart from this, as per Condition No. 5 of the Completion
Certificate, the promoter is responsible for the development works of the colony for 5 years from the date
of issue of the completion certificate of the colony, which has ended in the month of July 2022.

According to the Papra Act, 1995, there was no provision to cancel the license after
issuance of completion. This is for your information and further action.

Sd/-
Chief Administration
B.D.A, Bathinda

M
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Bathinda Development Authority, Bathinda
B.D.A. Complex, Bhagu Road, Bathinda.

It is worth mentioning here that as soon as the complaint was received regarding the
conversion of the said school site into a club, at that time this office directed the promoter to stop the
work of the club until the complaint is resolved through office letter No. 3830-33 dated: 19.05.2023. It is
also stated that according to the report of the District Town Planner, Faridkot vide Office Letter No: 1522
dated 06.09.2022 of the Senior Town Planner, Bathinda, there was construction within the said site at that
time, which is approval zoning and It was not done according to the plan and no technical opinion was
obtained from the mapping department. According to the report of the field staff of this office received
on Date: 16.05.2023, at that time the construction of attached bathrooms inside the rooms was going on
and wood work was going on inside the rooms. The construction which is on the spot has been done
without a map as per the field report of D.T.P Faridkot and this office. According to the office records, it
is said that the additional constructions done by the applicant have been applied to the office for
compounding, which is under process at the milakh office level.

It is hereby brought to your notice that as per the provisions of Section 35 (2) of the Papra
Act, 1995 any applicant who is not satisfied with the decision of the competent authority may file an
appeal through appellate within 30 days from the date of the decision.

As far as the removal of irregularities in the works of some development works in colony
is concerned, the promoter was repeatedly written to by this office. Now on 30-04-24 the promoter was
called to the office. It was told by the promoter that when the completion certificate of the colony was
issued, there was no defect/complaint at the same time. As far as the non-operation of S.T.P is concerned,
they submitted a request in writing that now the S.T.P is in operation, the verification of which was done
by the Divisional Engineer (P.H) of the Technical Department of this office. He has said in his

Sd/-
Chief Administration
B.D.A., Bathinda

Endorsement No. Dated:

The copy of the above is forwarded to the Additional Secretary, Housing and Urban
Development Department (Housing Construction -2 Branch) Chandigarh vide his office letter No: 678
dated 30.04.2024 for information and further action.

Sd/-
Chief Administration

(‘1 U"J B.D.A., Bathinda
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Er. SAGAR GARG Architect ID: PBPBENG0000011714

App. M.C. (Fdk.
B. Tech Civil PP s

Address: H#6, Street #1, Guru Nanak Nagar, Faridkot
Mobile no. 8427005808

Dated: 26t June 2024
SPOT INSPECTION REPORT

|, Sagar Garg, B. Tech Civil Engineer, Faridkot went to the Spot i.e. Farid Enclave Phase 1 &
2, Kotkapura Road, Faridkot on 25% June, 2024 at the request of pariners of M/s Farid
Colonisers & Baba Farid Colonisers. The following documents were taken from them while
preparing the Spot Inspection Report -

A) Partnership deed of M/s Farid Colonisers & Baba Farid Colonisers

B) Layout plan of Farid Enclave

C). Jamabandi/ Revenue records prepared by the officials of the Government of Punjab
in discharge of their Official Duties.

That the undersigned has been preparing the site plans after visiting the spot and is a licensed
Architect issued by Municipal Council, Faridkot.

That the undersigned prepared the site plan after visiting the spot and after measuring and
going through the above stated documents. The colony is carved out in 19 acres 5 kanals 15
marlas. The copy of the Jamdbandi wherein the colony is situated is also attached herewith.

That there are about 50 houses in the colony. The STP (Sewage Treatment Plant) of the colony
is shown in the red colour and the flow of the dirty water from the houses of the inhabitants/
residents of the colony percolate in the STP which is functional at the spot.

The colony is situated in the Eastern side whereas the STP is on the Western side of the
colony which is approximately 400 metres from the main gate of the colony and the
sewerage connections are fowards the western side i.e. towards the STP of the colony. The
drains- are intact at the spot and no leakage was found in the pipes/ sewage pipes
connecting to the STP.

That the drain i.e. Langeana drain/ Sem nala is on the southern side of the colony at
distance of 300 metres from the main gate of the colony. As submitted in the foregone
para, the slope/ direction of the drainage system is towards the STP of the colony and
none of the houses of the colony have any access to the Langeana drain/ Semnala for the
purpose of emitting wastewater into the said drain.

It is pertinent to mention here that Sem nala is situated in different khata/ khewat/ khatoni &
khasra numbers.

In a nutshell, no water dirty or stagnant directly or indirectly goes to Sem nala.

T
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At the time of Spot Inspection, the undersigned was having compass, measuring tape and auto
level machine. :

The report is submitted along with the annexed documents.

SAGAR GARG

ER. SAGAR GARG

B. Tech Civil

Valuer & Architecture
ID: PBPBENG(0000011714
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VAKALATNAMA

Ui

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0O.A No. 665/2023
IN THE MATTER OF:
Nirmal Singh Chahal . .... Applicant
VERSUS
State of Punjab & Ors, .... Respondents

KNOW ALL to whom these presents shall come that we M/s. Farid Colonizers, i.e. Respondent No.4 do
hereby appoint: -

The Young Jurist (TYJ), Jurist, Advocates, and Solicitors, having their office at D-359, Defense Colony,
Delhi-110024, Raj Dev Singh, Rahul Lal Akhriya, Ritesh Khare, Mukul Vats, Niharika Gupta, Siddhi
Jain (Hereinafter called the Advocates) to be our
Advocates in the above-noted case and authorize them: - -

¢ To act, appear and plead in the above-noted case in this Court or in any other Court in which the same
may be tried or heard and also in the appellate Court including High Court subject to payment of fees
separately for each court by us.

e To sign, file, verify and present pleadings, appeals, rejoinder for execution review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages.

» To file and take back documents to admit and/or deny the documents of the opposite party.

¢ To withdraw or compromise the said case or submit to arbitration any difference or disputes that may
arise touching or in any manner relating to the said case.

e To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think it to do so. _

» And/we the undersigned do hersby agree to ratify and confirm all acts done by the Advocate o his
substitute in the matter as our own acts, as if done by us to all intents and purposes.

* And we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me
/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution
of the said case until the same is paid that once the fee is paid. I/we will not be entitled for the refund
of the same in any case whatsoever.

IN WITNESS WHEREOF I /we do hereunto set my / our hand to these plesents the contents of which have
been understood by me / us on this day of , 2024,

@;@ﬁ%a} /%Ww
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